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for the applicant. 

for the Respondeflts 
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• 	Mr A .Ahrned for the contempt 

j 	 petitioners. 

This Contempt petition has been 

submitted by the petitioners,appli- 

cants in the O.A.1  for alleged non 

bompiianceto the order dated 18.10. 

- 	 .1995 passed in O.A217/95. 

) 	 7-c- 	
t.--- 	 ' The time for implementation of 

/1 	 he order was extended upto 100 .96 
/Y0 7_t':7j9) 	 vide orderdated 2.5.96 in M.P.49/ 

- 	 (1--4— 0- 	 ,96(0.A.217/95). 

Issue notice on the alleged 

qontemners by Registered Post with 

• 	 A/o to show cause as to why a oen- 
- 

• 	 I 	tempt of Court proceeding should not 

be injtjated against them for wilful o 
çio1ation of the Tribunal's order 

,t dated 18.10 .95 pássedciin o.A.2I7/95. 
V 	

- 	 Returnable on 4 . 9 . 96.   
I 	List on 4.9.96 for show cause 

apd further orders. 

'$IDtrai 'dmir1.Ir.$1y. Tr1bia 	 - 

Member 
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4.9.96 'Mr Z.Ahmed for the petitioners. 

Mr S..Mi,Sr.C.O.S.0 for the alleged 

Contemners. 

Mr Mi submits that the matter of 

payment to the applicants is.under 

process. He seeks short adjournment 

to file show cause. 

List on 23 .9.96 for show cause 

and further orders. 

Member 

1,t9' 
I'.. 

41 
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23.9.96 Learned counsel Mr A. Ahmed for 

the petitioners. Mr S. All, learned Sr. C.G.S.C. 

for the opposite parties. Mr A. Ahmed submits 

that he may be allowed to withdraw the 

Cotempt Petition as payment has already been 

made to the applicants. Prayer allowed. 

The Contempt Petition is dispose 

of on withdrawal. 
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I E CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BRANCH: 

GUWAHATI. 

flPT_PEI 	 199 
(In O.K. No, 217/95 ) 

A Petition under Section 17 of 

the Central. Administrative Tribunal 

Act, 1905 praying for punishment 

• 	 of the contemners for non..compliance 

• 	 Of the Judgment & Order dated 

18-10.95 passed 'by the Hon'ble 

Tribunal in O.A. Case Na. 217/95. 

- •'/ 

	

	
- AND - 

A 	• 	 JE MALT.R  OF: 

Sri G. C. Mandal & 0 thers. 

•.. ?ti0 ner. 

-Versus- 

The lde Secretary, Defence, ILA 

GOvernmnt of India, 

New Delhi'. 	 -' 

• 	(1 
	

- 	(Contc3.) 

• 
op 
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lJo 

2) 	 LNG1 

- 
Co 0. A. 	, Narangi, Guwahatj. 

• 	.. 3)Sti S. Deb Nath, 

Gerrison Engineer, 

- - 	. 	 868 EW5 	,Co 	99 APO. 

... 	Contemne 

• 	••. 	 . . 	. 	 - 	The humble petition Of the 

- . 	- 	 above-named Petitioners: 

- 	- 	- . - 	PLasP EC1EULLIL_LLUj  

• 	. 	

- 	:-• - 	 That , your petitioners filed the above 
- 	

. 0 .A.No. 217/95 praying for.payment Of 1) Special. 

du'allowance, 2) 	House re1t allowance, 3) Special 

• compensatoryemote Locality)al].owance and 4) Field 

• 	- Service notiopConcession of which the. petitiohers are 

legally entitled. Their application was registered and 

numbered 	as 	217/95 	• 	- 	. 	 - 	. 	- 

. 
That, the H°n'ble -  Tribunal a'ter. hearing On 

both sides was pleased  to pass the judgment & 0rder 

• 	 . dated 1810_95 directing the Respondents 	including. 

- the contemner to pay following reliefs to the peti- 

tibnrs, 	 - 

That S.DA 	of the petitioners should 

- 
be paid with effect from - 1-121988 

• 	
- Arrears from the date of actual posting 

Of the petitioners in Nagaland On Or 

- - 	 after tho igt 	1-12-1968 	in respeet of 

- -• 	- . 	(Contd.) 

- 	 - 	 -I 	 - 



7 

- 	3 	- 	

I 

the appiicatht and to continue the pay Of rent so 

long as the COflC9$jOfl  is admissible . 

The S.C.A.(RL) they are directed to be 

paid with effect from 1_1 o....86 from the date of actual 

posting in Nagaland on OT after 1-1O-86.and contj 

flue to pay  the s5me so lOngas the COncessiOn is 

admissible. 

The arrear of the S.C.A. (R) on the date of 

ectual posting in Nagaland On Or'after 11086 up 

to the date to. paid within the peti°d of 3(three) 

months from the date of communication of the Order. 

It was directed that Fiele Service Concession 

should' be paid to the applicant with effect from 

1_4....93 • The Same wa 	to be paid with effect from 

1493 or from t)ie date of actual appointment to 

each of the applicant upto date and to continue to 

give the same so long as admissible. 

3) 	It ways also directed thatH.R. A. is to 

pay the applicant at the fate as was applicable to 

the Central Government' eniployees in , B-I, B-Il plus 

cities/towns for the period from 11O..86 Or from .the 

actual date of appointment as cas e  may be in respbct 

of each appiicant up to 28--91 and at the rate as 

admissible from time to time as frOm 1-3-91 uptO date 

(Contd.) 
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and to continue -to.pay the same at;the rate pr*scribe 

thereafter. The arrears to be paid accordingly subject 

to adjustment Of the amount as may have already been 

paid tOtjie respective applicant during aforesaid 

• 

	

	 parties-i towards H.R.A. The future payment of HRA 

to be ragularised accordingly. 

Arrears tUbe paid as early as practicable 

but not later then a period of 3 (three) months from 

the date of cOmmunication of the order to the Respon-

dents. 

That inspite of these directions the contem-

ners have- deliberately not complied with the order 

with a motice behind and no 	stap has yet been 

taken for payment of the reliefs given by the Hon'ble 

Tribunal to the appIicnts, 

That your petitioner begs to stats that, 

the contemner have shown complete disregard , dis-

obedience and have not cared to carry out the judg-

ment/direction pas s ed by the Hon'ble Triburial till 

to-day and this occaggions to the cOntemners amounts 

to serious contempt of court and they deserve the 

punishment for willful di'eobêdience, disregard 

nOn...implirnenta -tion of the judgment & order passed by 

the Honible Tribunal in O.A. No, 217/95 for which 

-they deserve punishment. 

That your petitioner -begs to submit that, 

unless theyo are hold up in contempt the contemner 

will not irnpliment the judgment & order passed by the 

I f'r-4. 

ire 	1FfITT 	___ 
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Hon'ble Tribunal , and as such, it is a fit case 

that the contemners should be directed to appear 

before the.Hon'ble Tribunal and to explain as to 

why they have not impliment the judgment °f the 

Hon'ble Tribunal 

\ 

7). 	That, your petitioners submit that, ufleSs 

	

* 	 the contempt proceeding 'are initiated against the 

contemners they will not care to impliment the judg- 

	

H 	 ment passed by the Hon'ble Tribunal. 

8) 	That your petitioner beg to state that the 

conternners have not implitented the judgment & order 

dated 18-10-95 the applicant have been compelled to 

file this c°ntempt petition before this H°nble 

Tribunal, for taking action against the contemners. 

Under the circumstances, it is 

therefore prayed that , the tatzmed Hon'ble 

Tribunal maybe pleased to  issue contempt 

	

• 	 notices to the c°ntemners to show cause as 

to why they should not be punished under 

Section 17 of the Central Administrative 

Tribunal Act,1985 Or pa ss such any Other 

order Or Orders as the Hon'ble Tribunal may 

seem fit and proper. 

(Contd.) 
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Further it is prayed that , in 

view of the deliberate negligence and 

disobedience to carry Out the HOn'ble 

Tribunal's order , the contemner should 

be asked to  appear in person before this 

HOn'ble Tribunal to explain as to wy 

they shoUld not be punished for contempt. 

And for which act of kindness  your petitioner 

as in duty bound shall ever pray 

U N. - 

I, SriG.0 Ma\da1 do hereby very the 

above statements and eclare that the statements 

are true to my knowledge, belief & information. 

I, put my hand/ sign 	is verification 

to-day on 11th  day of July,1996 at Guwahati, 



/ 
If 	4 

IN THE COURT CF MAGI STRATE AT GUWAHATI. 

A F F I D A V I P 

I. Shri G.C. Mandal, serving peon under the Garrison 

Engineer, 868 EWS dO 99 A.P.O. Petitioner in the above 

case do hereby solemnly affirm as follows:- 

That I am the petitioner in the above £n Contempt 

petition as such I am well acqiainted with the facts and 

circumstances of the case. 

That the statements made in this Contempt petition 

are true to my knowledge and belief.' 

That this affidavit is made for filing Ocntempt 

petition before this Hon'ble Central Administrative 

Tribunal at Guwahati Bench. 

;TM-4 
Identified by, 	 Deponeftt  

Signed before me today ont7 

1996 who is identified by Shri Adil Abmed, 

Advocate, Guwahati. 

1-- 	71 . 'W  /V 

1 40  
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DRAFT CHARGE 

The applicants aggri&ved for non-compliance 

and non-payment of S D A, HRA, H SCA(RL) and FSC 

in terms of. Hon 1 ble Tribunal's judgment and order 

dated. 18-10-95 passed in O.A.No. 217 of 1995. 

The contemner/Respondents has willfully ,delibera-

tely violated the Judgment & Order passed in U.A. 

• 	
No. 217/95 by not implementing the direction contai- 

• 	ned therein till date, Accordingly the respondents/ 

cOfltemners is liable for contempt Of court proceeding 

and severe punishment thereof as provided for under 

the law. They may.81s0 be directed to appear per-

sonally and reply the charge in this Hon' ble 

Tribunal • 

0. 
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CENTF (L I\DM1NISTIUTIVE TRI 131iN/\L , GtiWPJIsT I fEWCII I  
l.i , tIiIflI. 	lIIPtI.iiiitEt.iit 	Nit d Iif• 	,D',t 

- 	H 
Original Applictjo No.218 or 1995. 

bt8 of OOCijO : This the 18th Day or October,1995. 

The Hon'ble 3uøtlo8 3 t1riM.G.Chudhrj ,Vic9CIjr,nnr, 

The Hon'ble ShrJ. G.L.Sanglylne, Menber (Adrniil3tritjvO) 

/ 
31160 Shri C.C.Moncjal - & 23 othere. 
Al]. are serving in the office of the 

	

Gerriaori engineer, 668 EWS C/o 99 APO. 	, 	 . Rpplicants 
- Versus - 

16 Union of IndiEl repv8ented by 
the Secreter, Defanc, 
Govt. of India, New Delhi. 

The Garrison Engineer, 
8611, EWS, C,o 99 IWO. 

The Garrison Engineer, 
869 EWS, C/a 99 'IWO. 	

. . . Respondents, 

I' 

2:uolt5 	Iiti 	 225 otl,ain. 
All are serving in the office Of the 
Garrison Engineer, 868 EWS C/C 99 APO 	. , • Applicants 

- 

fir 1 ,iti In 	rue wit wi by I ho 
Secretary Defence, Govt. or India, 
New Delhi, 

The Garrison Engineer, 
1168 ELJS, C/a 99 APO. 

ri 	Gnrrit3o,1 Engir1uoI, 
1169 E143, C/a 99 IWO. 	

. . . Resbondents 
Fort  the applicants in both the cesos : 	8y 'Advoct0 Shri A, 

• 	 Ahmed. 
FrIL Ihei r tinliti fII1,,1t;n in tnibli thc 	sirjn I fly Advrmnn 3hrI S. 

Ahi,Sr.C.Q.g.C. 

I 

ORDER 

1/IJiJiU  

O.No.217/95 	 • 

As the quastjor raised is Cover ed by earlier ciccisions 
t,ht 	U, j, 	iti 	iiitmt LL,itl. 	I tiun 	nul. h.0 	Ii, 	I.Iw 	rltIt,,,,s,Ii,,,I,j 

ICtU1'flQLt1C forthwith I'ftSA1iSrCCC 
- 	

•',. 

-/ 

I 
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I 	I 

r". 	r I I 	I. liii 	r I,, s)(l I I lI fl 1 in • 	11 1.1 tIt 	1)LII. 	Co 1 	l' I ii.iI 	Iiiiti r1 iit 

As the question roisud ib covered by earlier docisions 

the U. A. 13 wimli Led. 1su a iiUticu Lu the ro!jl  

Returnable forthwith. Mr S.Ali,Sr.C.G.S.0 waives notice and 

appears 	for the respondents. Called out 	for 	final hearing. 

As 	the 	clai;npnaJu 	in 	both 	thu 	uLiov u 	U.M 	iu 	IliuliLicill 

these are disposed of.1y a common order. The applicants in 4 .  
th 	respective applications 	are granted 	leave to 	agitate 

tIioir 	claiin 	in 	thu 	single 	applivatlon. 

Facts ofU.A.No.217/95: • 

The 24 applicants concerned 	in O.A.217/95 are civiLian 

U1111)JUyu(jo 	tiLl I 4Ji11J III lJ 	LII 	U tULIp 	A, 	ii, 	U 	LintI 	U 	tiiil 	mro 	13 	I', Lu11 

in the Defence department 	from respective dates since 1963 

onwards. They have stated that they are 	from outside the 

I1tjtL11 	(uet 	U utjIcln 	html 	hiitiu 	Ijutili 	putitmid 	a u 	clvi. 1.1.umi 	ummip itiyutiiti 

in Nâgaland 	in the office of Garrison Engineer, 	86B EUS 

do 99 	A.P.O. Their grievance is 	that 	they 	are 	eligible to 	•' 

be p old 

(I) 	Special 	(Duty) 	Allowance 	(SDA) , 

House Runt 	Allàjance (HRA) 	at the rate of 15 	on 

the 	worittily 	aulury 	with 	arruoL 	rrouum 	I .lti.1'JUU; 

Special Compensatory 	(Remote LocQlity) 	Allowance 

with 	effect 	from 	1.4.1993 	and 	. 

(iv ) 	r t ti Id 	3 ti rv t ii u 	Comm o u ti ma I miii 	ii I. iii 	oC i •  uo t 	C tm 	ii 	1 .4. 	U US 

but 	that these benefits are being wrongfully denied to them 

by the respondents. They 	place± reliance upon the 	earlier 

clucitalumm 	in 	O.A./iU/!J1 • 	It 	tilco 	tippuora 	tutu 	thu 	LIjIJ 1I.U&U;tI,I 

had filed Civil Suit No.265/89praying 	for the aforesaid 

bunofiLu 	and 	the suit was docreed.Hotjevor according to the 

upplicunlu 	thu dcc rcu 	iJ 	not 	óbuyuti 	by 	uiiuutIuiit.0 	tt4,4 
- 

a--&t-ybuing without 	j l sdicti0. 

• 

& 	
4 	

contd 

• 	- 

I. 	 Mk 
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Thu. O./.213/95 111,0 
been filoci by 226 'iPPliconts. They 

are a 	•ivilitploy a. 	gingtoGrouii sorv' ng 

in thrd oornra Dciijnrnt'int from relopnotivf, 
tffl!! 

Fhuy 'iuto oloim •Lhu betior its of I 

• 	(i)soci5i(o) Alloonce,  

Houso font Allowondo, 

Special Componeatory(flarnoto Locality) Allowance and 

• (iv) FieldSarvjce Conoasjcm in tho some manner 
"1 	•p ; 	.. 	

I 	•• and on the same grour;d'i clItned by the ap .icents in the 
other U./A, *  

In support or theclaim for 
Spocial(Duty)lj0800 

reliance is pieced upon the  Defence Ministry 0.11. No.(19)/ 

nrnl Uitip Minit.y lIemorncJum 

Wo .2OO11I/3/83_JJ4. Reli'incu is placed upon tho Circular 
• 	

: issued by the Government of India, Ministry of Finance 
	 Jil 

clnbotj 23,P,1UIJ 	In 	upJicJrt or tI,s 
claim or HRA at the 

rate of 15 applicable to B Cla99 cit1954.. • 	 • 

The claim for Special Compengatory(Romote Locality)1AJl09 

Ifloa,it ror 'Defenee dportrnorjt alvilien 0111 1) lOYeee Ii .baij 
• 	• upon theletter Of Ministry of Oef'enog, Government of India 

	

d31.195ujth 	•• i 
orruLL fruiii 1./i.93. Luatly, the IiulcJ 3orvioa 

Cofl006!IjOflS 

	

• are clajmedon thebjg o1 letter No.16729/0RG4 (ciu.) (d). 	L 
dated 25.4694 iaud by the Army Headquarter in pursuance 

of letter ;uf UóvavflHIer)t of India dated 1S.1.9. 

Th Hon:ble5premeCo,,rt has now h&ld 
that employees 

having all India transfer liability who uar? appointed 

uuLajiJ0 Nrth Cet floqion but 
hay0 been pontwJ iii Ilin sold 

fleion are entit led to 
the bonorit of p'iyrncj.i of SOA under 

• 	0 

• 	 I 

	

• 	 • 

con td • 	•. • 
NN 

411 

 • 	
. 	:. 
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' 

' 	 thu "1 0 1 110 ru,itju,,, iJit;uiJ 1 LI .12. VJU3 	t'oil  It 	by 	t11111.1, tu&ii:1, 
cSoo decision of the Høn 1 blg Supreme Court in Livil appeal 
N o 

.834 of 1995, ChlePGenerai Manager. (Telecom), N.'E.Telecom 
Ljri;]e At 'Jriuth,r vu. Sun 	

& uLhuru 

	

1 I'tL)S 	o. 
dated 18.1.95We.have COnjderod 

this aspoct as well es.thè 
quest ion of' eligibility of House fent AllowQnb, Spdcjal 

• 	I; 	n niii L'y 	 I 	n I I Ly)A I I, i,II.tIflJ 	ri,it 	N. tilt1 	3 ii t', Iii 
Concessjonjn our order on O..124/95 

with O.A.125/95 dated 
2" .8 .95. Tho nppljcat in those C'CSCS were also Defence 	* 
I! V.I. I ItIIi 	ililiji Iii yiu 	ii ku I. Ii ri 'ijigi 1 Iii tin 	n 	t'u In 	lillil ut' 	I. Ii 
Garnj3afl Encjinr and who had been posted' in the State or 

'Nagala()d. After examining 
the relevant materials we 'hau e 

11 "Id. that tho rnpp1icwi 	
'o untiild La JG&I all tiIio0 

bcinofjt, Thn Oppij,(ri 	in th 	1n3LC(It U 	and the applIcant3 
in those ca09 

were also ple1ntjp3j0 the same Cjvjl Suit 
uinuinly 251139 :iuitl Lhy 	ru 	1J• i'int1,nc;), Y Iii tint:itJ. 1db 

satisfied that for the sam0 reasOns as are recorded in tha. 

Common order on the aforesaid 'two applications namely 
O.R. 

124/9 	wJ 0. 	, 1t/mn, SiIuu11:r unijur 111tIy 1w Iitl:iuiiI III LIìu 
lnstt' appiicj0,13 	Alt 	th 	°I),))j 	L5 Cifi lflid, SOA 
from WQVO$Hb' 1993 wL9

hii liow thot claIm wIth trroct 

I' Iii I • 12 • 1 'iWI 	,i,i 	i.ui 	II()II ii 	ii 	I; I) U till ri. 	n r ii mi un • 	liii 	I ti r 	y 

inso far as the RHA is concerned the roijof will not be 

grnted' as preyed but as was grented in the earlIer cao0
1  

Othor twc 	
i'UlJ.ofn ut].1 Ulu liv flhiIlI.inr),y ttrtluiLt,itI iw l,I,lrt t1nn) 

iw th earlier CO83 

For the aforesaid reasons f011owing order is 
IifllitliJ 	I 

	

(i) 	0..No.217J95: 

	

1) 	it is declared that SDA is payable from 1.12,1988. 

• 

/ 
	 Contd. 5... 

I1 	* \ 

• •, 

• 	•.' 

;'• , 



2 	
4 ; f 	4 

!. 

LI) 	(&i) 	I ItO L'tIflIJ () IIfIUIILM 	tit tIL ituL 	Itt py Ih thn 

rip p 110 vIII (1. 0 apda.1,411 (Otity) Alluurto . (9OA) with offoal frwn 

the dato of actual posting in Nagaland on or after 1.12.1908 

as the case may be. in respect of each applicant and Continue 

Lit uy Lhmi umiiiu nit twt Ma Ihm, (ILlnOun,lttm In nrImtnnhin. 

(b) Arrear8 from the date of actual posting in 

Nagaland on or bfter i,.12.1908 upto date to be paid within . 

Llivue iIc,nt,n rreon tha dtiLti or 	oit or aopy of ttitp, OrcJO. 

• 	uI) :(a) It is declared that SCA(RL) is payable from 	 r 

(b) Thu runpondente are directed to pay to tho. 

applicants SCA(RL) with effect from the date or actual 

oettnt in Naalandon or brter 1.10.1906' as the caso may 

bii Ln røopoot or Imoli appitomrit cod to comittoun to pny 

the samo so long as the concession is admissible. 	 . 	• 

	

 
(c) Arrears fro

.
m the date of actual postingin ' 	'• 

N,1r'rii on a r nftqr 1.10.19116 upto dote to bo paid within 

d period of three months from the date of communication . 	k. 
or this order. 

Lu) 	(o) It is iioolarod that rsc in 'atiminoibla from 

1.4.1993. 	 . 

(b) The respondents are directed to extend the 

to Lho mpliliamnim in thu praribod manner with effect, 

from 1.,4.1993 or Prom the date of actual appointment ao , 	' 
the c'se may be in respect or each applicant upto date 

and Lu 'uom ,t Lu on bo c .live Lhjj a auto atj loiitj no ndrni nut hi. no 

v 1) (a) It is declared that HRA is admissible as 

indIcated bolou 

(b) rh 	vunpoiidnnts era rlirnctmmd to poy IIUT% to 

the applicanto at tho rota as was appliab1n to tho Coot rat 

Govoromont emp1oytos in B, 0-1, U-2claso citLes/touns 

rov the pOELc3ci fL'I.)mII 1, 1IJ,1JU1 	fr':'mm LIII! .1(Ltmn1 uln!,n nf 

'At 

00 0trJ 	6.,.. 
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hi .. .' 
'1•' 	• 
i '  I 	 . 	 .. 

! 	 ujiLiiLiiiijnL u 	11w 	uu niny hu 	i 	fl%ifl'L 	,tiul 

	

: 	• 	

, 	 , 	

Iii ,  Lii 	lu • 	• 	')'J 1 	' 	si 	nl, • 1.111(i 	I'lli'n 	rii 	l im y 	Iiu 	1 t i ii 	i 	r 

:p 	 ijInQ to time as from 1.3.1991 upto daencJ to contjntju 

•-4.; 	 to pay the same at the rate pre5cribed heeofter. 	. 

	

. 	.. 	, 	. 	 (t:) 	ft. 	(J'ru 	Lu 	bli 	)Ui(I 	Iiw i(ItIlI 	y J)(JIijtI(:L 	Iii 	I;hi•, 
.-•. 	1it* :, 	 \ 	 . 	 . 	 . 

j4 	 adJu9tmopL of the arnounL as may have diready boon paid to 

tho rospGclivo appllranL5 dur[nq tho aroroad period 

trius, L.1I3 III A 

(d) Future payment to be regulet'ed in accordonce 
4. 	4 

with clause (a) abode. 

(a) Arrivirn Lu ho pnitl ,i 	uorly L1 	pnoI Icnhl ii, hut 
I i 	 4 	

1 

	

.-;• 	 not later than a period of three months from the date of Ml 

Ile 	 comr!unLcatts)n of this oriior to the respondents 

Tim tut,ilnnl ni)ii1l.nt on in hilic;wi;I iii t:citmt 

	

I 	11 ' 	10f the,Qfore331d order. No order 03 to co,Lo. 

	

..,' 	
.. 	 A copy of th6 order dated 24.8495  passed in 

U. .Nu. jis/U 	nini 125/95 nhol 1 bn iiiaUi p€irt of ioou r( or 

t his 0. A. 

(8) Q.No.218/95 

t 	 1) 	It In nor I si.i r wJ ths]l SDA Is pnyahlo from 1.12.1988. 

	

• 	 ... 	ii) (aThe.respondents are direct'bdto pay to the 

'.1• 	. 	. . 	applicants. Special (Dyty) Allowance (SOA)ith effect 

• 	tLiJu thu dolu or. iuiI,un A ImsiI; tii ij Lii Nnso1ud no iii ,  iift,t 

1.12. 190U as the cane may bo In respect 'of' e ocIi applicant 

and continue to pay the same so long as the concession is 

1 	
(b) Arrearo from the data of acLual 1jo1Lny in 

1 egaland on or aftor 1.12.1988 upto date to br paid 

wit. Iii ii Lhrmu itim -iLhill f r;i iii I. Iii, ii iiL ti or 	LIII 	r oispy 

• 	
this order. 

iii) 	(a) It is declared that SCA(RL) 15 payable from 

• 1 .1(I.1iUi, 

COflt(J, 

tA 
f 



- 	- 

• 	 (h) 	Tho 	rospur)(J0n15 	(ire 	cii ruc led 	to 	pay 	to 	the 

appljnt 	SCA(RL) 	with effect 	from th e  date or actual 

posting in Nagoland on or after 	1.10.1906 ao tim cAnn may 

bo 	In 	Louinot 	u r 	otiijhi 	11 1 1 P.LiamitL 	nnd 	to 	co(,itiflull 	to 	py 

the. same 30 	long a8 the concession is admissible, 

(c) 	Arrears 	from the data or 	actijnl 	i'otinc 	in 	NniJnlar)IJ 

on o.r after 1.10,1986 upto date to 	be paid within 	a period 

of three months from the date of communication of this 

nrrhnr. 

(a) 	It' is declared that FSC is admissible 	from 

1,4.1993. 	 ' 

(Ii) 	T un 	L'f1S1J,)pj(ifl,1I 	i 	flffl 	(I I. tint (ItJ 	Li 	nxl, rirsti 	1; I, 	r.3C 

to the applicants in the prescribed manner with effect 

• 
	

from 1.4993 or 	f'rorn the date of actual' oppbjntrnert 
* 

as 
the ca, may 	1.10 in 	ruepoct 	of 	each opplicb 	upto 	(late' 

and to continue to give the sam9 50 long as admissible, 

(a) 	It 	In doclarod that 	IMA is 	admisjb1e as 
Ii 	i III, 	ti; 	t ill  

(b) The respondents are drocted to pay HRA to the 

applicants 	at 	the 	rate as was applicable to 	the Central 

0 II1II$UI)t 	O Jfl hli iyo 	in 	Li, 	0-1 , 	9-2 	c Ino 	cit I au/town3 

for the pe.iod 	from 1.10.986 or 	from t119 actual date of 

as tim cas(3 may be in 	roopoci of 	atah 	nppllit 
uplo 	211.2.1991 	and 	at the rote as 	may-be applicable from 

14  
time to 	tim9 as 	from 1,.3,1991 	upto date and to continue 
to 	pay the same at.the 	rate proscribed hereafter. 

(c) 	Arrears to 	be paid accordingly subJect to the 

adjustment or the amount as may haè already been paid to 
1-hri 	rnnpnclt,0 	npptiiniii 	&iurtnrj 	tlir, 	nrl) rn-mn lit 	piirtnrt 
L0iriJs 	hhi, 

(i) 	Vuture payr 	nitob 	requieted 	in 	accordance with 
I 	'ii 	im 	(11) 	rmIu, 	n 

rnh1(J. 	Li.... 



- - 

0 

; 

(a) Arrears to be paid as early as pracica0, 
but 

Iii iL 	I 	I. I L 	I.ti, iii 	Il 	itI IL 	If I 	i 	I, Iii ii (I 	fib I 	L 	I: 	I' L 	tIll 	(.1 it, 	ii • I I. ii 	i 
CouhInurlicatjon of this orJer to the responderiLs. 

The original aPPliCa L ian is allflud in terms of 
Li 	a r 	I)VIlliv . 	Ni 	(I lIIU L' 	iI:j 	LII 	li ttl, ti 

1 
oopy of ihg order dated 24.3.95 Passed in 0. A. 

No.124/95 and 125/95 shall be made part of record of 

iIii 	U. i 

Sd/—  VICE CIIRMAN 

Sd!- MEMBER 

TRUE COPy 

SwAlan OlfLøq  
r A 

/ u 

'r  ieo~'  1) &LJI$, IjI1I 

pg 	• 

0 
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7 IN TRIB UNAL  

• 	'V 
.7 ri the matter of :- 

P 4 	J C.P. No 23/ 96  
OA 217/95 

GC Moridal & others 	- 	Petitioners 

Vs 

AK Nambi ar & o thers 	- 	Contemners 

AND- 

In the matter of :- 

Show-cause reply submitted by all the 

alleged Contemners. 

.iWauseRei4y 

The humble alleged conternriers submit their 

joint show-cause replies as follows :- 

'1. 	That as per judgements and order dated 18 Oct 95 
Ok 21795 passed by the Hori'ble Tribunal in OA No 217/95, all the 

arrears/dues upto December. 1995 have been paid to the 

applicants on 06th August 1996 and nothing left to be 

paid to them. In fact, the judgements of the Hon'ble 

Tribunal has been implemented by the Respondents 

and the remaining dues from January to update will be 

paid soon. 

2. That due to delay in getting ianction from 

the Govt of India,. Ministry of Defence for payment 

of the amount directed to be paid by the Hon'ble 

Ttibixiaj, there has been some delay 

p. 

0 . . . 2/-. 

f. 



That the delay in payment Was not intentional 

but because of the reasons stated in Para 2 above 1  

That the respondents have no intensjon to 

disobey or disregard the orders of the Hon'ble 

Tribunal and for such delay in full payment, 

the Respondents may kindly be excused. The dues 

for January to August 1996 will be paid earlier 

September 1996, 

50 	That in vthew of the implementation of 

the judgements in question having fully 

implemented by the Respondents, the Contempt 

Petition is liable to be dropped/disposed of. 

Contd....3/_ 



/f r 

-.3- 

VIFI CATION 

I t  Major S Debnath, GE 868 Engr Wks Sec, 

c/c 99 APO, as authorised .o hereby solemnly 

declare that the statements made above are 

true to my knowledge, belief and information, 
lUz- and I sign the verification on this  

day of September 1996 at Dimapur. 

(s Debnath) 
Major 
Garrison Engineer 

'S 


